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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th August, 2015

S.0. 2199(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of
India in the erstwhile Ministry of Environment and Forests number S.O. 1533(E), dated the 14™ September,
2006 (hereinafter referred to as the said notification), the Central Government hereby constitutes the State
Level Environment Impact Assessment Authority (SEIAA), Tamil Nadu (hereinafter referred to as the
Authority for Tamil Nadu) comprising of the following Members, namely:—

(a) Dr. S. Kalyana Sundaram, IFS (Retired), —Chairman
No. 11, 2" Cross Street, G-3, Sree Apartments,
United Indian Colony, Kodambakkam, Chennai -
600024.

(b) Thiru V. Ganesan, —Member
T14, Block “D’, Jains Avantika, Manapakkam,
Main Road, Manapakkam, Chennai-600116

(c) Director of Environment, —Member-Secretary
Government of Tamil Nadu

2. The Chairman and non-official Member of the Authority for Tamil Nadu shall hold office for a term
of three years from the date of publication of this notification in the Official Gazette.

3. The Authority for Tamil Nadu shall exercise such powers and follow the procedures as specified in
the said notification.
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4. The Authority for Tamil Nadu shall base its decision on the recommendations of the State Level
Expert Appraisal Committee constituted under paragraph 5 for the State of Tamil Nadu.
5. For the purposes of assisting the Authority for Tamil Nadu, the Central Government, in consultation

with the Government of Tamil Nadu, hereby constitutes the State Level Expert Appraisal Committee, Tamil
Nadu (hereinafter referred to as SEAC for Tamil Nadu) comprising of the following Members, namely:—

@) Dr. J. K. Patterson Edward, Chairman
Director,

Suganthi Devadasan Marine Research Institute (SDMR),
44-Beach Road, Tuticorin — 628001.

(ii) Dr. K. Thanasekaran, Member
41, 4™ Cross Street, Balamurugan Garden, Thoraipakkam,
Chennai-600097.

(iii) Dr. A. Navaneetha Gopalakrishnan,
No. 996 (New No. 9), 42™ Street,

Korattur, Chennai-80. Member
@iv) Dr. K. S. Kavi Kumar,
Professor , Member

Madras School of Economics,
Gandhi Mandapam Road, Chennai — 25

) Dr. K. Valivittan, Member
Professor and Head

Department of Biotechnology, St. Peter’s University
Avadi, Chennai — 600054.

(vi) Dr. Indumathi M. Nambi, Member
Associate Professor and Head of the Division,
Environment and Water Resources Engineering,
Department of Civil Engineering,

Indian Institute of Technology, Madras.

(vii) Dr. G. S. Vijayalakshmi Professor (Retired ), Member
SPK Center for Environment Science, Manonmaniam
Sundaranar University, Alwarkurichi — 627412, Tamil
Nadu, India.

(viii) Dr. M. Jayaprakash, Member
Associate Professor,

Department of Applied Geology,
University of Madras.

(ix) Dr. V. Sivasubramanian, Member
38/4, Everest Colony, 10™ Block, Paari Salai, Mogappair
East, Chennai-600037.

x) Shri V. Shanmugasundaram, Member
T3-Kala Flats, 1 A-Central Avenue, Kodambakkam,
Chennai — 600024.

(xi) Shri Thirumalaivasan Devarajan , Member
Director, Centre for Disaster Mitigation and Management
(CDMM), Anna University, Chennai — 25 and Professor
in Civil Engineering, Anna University, Chennai 600025

India.

(xii) Shri B. Sugirtharaj Koilpillai, Member
63/847/28th Street, Shanthi Nagar, Tirunelveli — 627002,
Tamil Nadu.

(xiii) Member-Secretary, Member-Secretary

Tamil Nadu Pollution Control Board.
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6. The Chairman and Members of State Level Expert Appraisal Committee for Tamil Nadu shall hold
office for a term of three years from the date of publication of this notification in the Official Gazette.

7. The State Level Expert Appraisal Committee for Tamil Nadu shall exercise the powers and follow
the procedures as specified in the said notification.

8. The State Level Expert Appraisal Committee for Tamil Nadu shall function on the principle of
collective responsibility and the Chairman shall endeavor to reach a consensus in each case, and if consensus
cannot be reached, the view of the majority shall prevail.

9. The Government of Tamil Nadu shall notify an agency to act as Secretariat for the Authority for
Tamil Nadu and State Level Expert Appraisal Committee for Tamil Nadu and shall provide all financial and
logistic support including accommodation, transportation and such other facilities in respect of all its
statutory functions.

10. The sitting fee, travelling allowance and dearness allowance to the Chairman and Members of the
Authority for Tamil Nadu and the Chairman and Members of State Level Expert Appraisal Committee for
Tamil Nadu shall be paid in accordance with the concerned rules of the Government of Tamil Nadu.
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